
 

THE DEPUTY CHAIRMAN: We 
shall wait till Monday. 

THE   ARMED   FORCES    
(SPECIAL POWERS)   

CONTINUATION  BILL, 1967 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI M. C. CHAGLA): 
Madam, I move: 

"That the Bill to continue the Armed 
Forces (Special Powers) Regulation, 
1958) for a further period, as passed by 
the Lok Sabha, be taken into 
consideration." 

SHRI BHUPESH GUPTA (West 
Bengal):  Yes, make your speech. 

SHRI M. C. CHAGLA: A short 
speech. 

THE DEPUTY CHAIRMAN: Do you 
want to say something? 

SHRI M. C. CHAGLA; Shall I say 
now or shall I reply to the debate? 

SHRI MULKA GOVINDA REDDY 
(Mysore): You should say something 
now. 

SHRI M. C CHAGLA: I am in the 
hands of the Members of the House. If 
they are not tired of hearing my voice, I 
will say a few words. 

SHRI BHUPESH GUPTA: You are in 
the hands of the House all right but you 
slip out of our fingers. 

THE DEPUTY CHAIRMAN: He has 
changed his mind. He will say some-
thing. 

SHRI M. C. CHAGLA: Madam 
Deputy Chairman, I shall be very brief. I 
will speak when I reply to the debate. 
Madam, for a change this Bill is a non-
controversial Bill. I want to point out 
that this is an enabling Bill. It enables 
the Governor to declare any part of 
Nagaland or the whole of it a disturbed 
area. It is only when that declaration is 
made 

that the substantive provisions of the Act 
apply. The substantive provisions are—I 
do not want to go into details —to 
support the civil authority with Armed 
Forces. Some special powers are given to 
the Armed Forces to deal with the 
disturbed situation in Nagaland. Let me 
say a few words about Nagaland. I am 
convinced as I am sure the House is 
convinced that you cannot have a 
military solution in Nagaland. You have 
to have a peaceful solution. The Army 
cannot solve this problem. Hardly any 
problem in this world is solved by a 
military solution and therefore the 
Government sincerely believes in a 
peaceful solution of this Naga problem. 
We have done many things   .   .   . 

SHRI RAJNARAIN     (Uttar    Pra-
desh) : Is it a fact? 

SHRI M. C. CHAGLA:  It is a fact and 
I will try to satisfy you. We have done 
many things to bring about    a peaceful 
solution.   Let me enumerate them.    We 
have,  in the first place, conferred upon 
Nagaland the stah< Statehood.    It means 
we have madf Nagaland equal with all 
other Stati ts To us, Nagaland is as much 
an inlegra' part of India as Punjab, or 
Kashmir or Maharashtra or Madras or 
Bengal. We have made no distinction 
between Nagaland and the other States 
which constitute our    Union. Secondly,   
we have suspended the    operations    and 
you must have    heard on the    radio to-
day and seen in the papers that the 
suspension of operations were to have 
come to an   end   to-day.    In   o! words, 
from tomorrow the suspansic i of 
operations would have ceased but we 
have extended it further for tvi months.   
Thirldy, we have had rounds of peace  
talks.    The Prime Minister hat' been 
talking to the Naga bos She has had five 
rounds and the talks are going   on.    I   
am   also a   great believer in talks.    
Talks are the life* blood of   democracy.     
It is a    great tiling if  people with  
opposing views coa sit across a table and 
understand each other's point of view.    I 
agree that to-day    unfortunately we    
have not arrived at a concensus. The view 
of the Government is that within the 
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Indian Union we    will consider    any 
suggestion that you have to make tout 
Nagaland must    remain    within   tne 
Union and must   be a part of   India. The 
view of the Naga hostiles is: '.No, we 
want to be an independent country'.    
SO' there is this wide gap between the 
two points of view but   I think the gulf 
is narrowing and the hostiles are 
beginning to realise that they can derive 
considerable benefits by remaining 
within India.   Therefore the House 
might ask me if the peace talks are going 
on, if the operations are suspended,  what 
is the necessity tor this Bill?    As I said, 
in the first place thiy is merely an 
enabling Bill. We do not want to   take 
risks in   a very vulnerable part of the 
country. I again say, notwithstanding the 
suspensions of the operations, there   has 
been some trouble in Nagaland. There 
has been subversion. Bombs have been t 
hrown, trains have been damaged ana the 
worst is, small numbers of people from 
Nagaland, the hostiles, escape to 
Pakistan.    From Pakistan they some-
times escape to China, get themselves 
trained, come back to Nagaland   and 
start their subversive tactics. This is a 
very serious matter.   I would say here 
that our friendly country, Burma, has 
been of great assistance to us. They have 
tried to prevent the Naga   hostiles     
from   escaping     to     Pakistan through 
the Burmese territory,     but the terrain 
with which we are faced is the   worst in 
the   world.   It is   a terrible,  almost 
impenetrable    jungle and no amount of 
police    supervision can prevent any    
escaping and going over  to  Pakistan.    
Today  the  situation is, Nagaland by and 
large is very peaceful.    There are, as I 
said, occasional incidents   but we cannot   
take the risk and none will be more 
happy than I if   the    Governor was   
never called upon to    bring   this Act   
into operation but any Government 
which is a responsible    Government   
which is   responsible   for   the   safety    
and security  of the country,  cannot take 
risks, cannot afford to take risks and 
therefore  this   Bill,   which  was  first 
passed as a regulation   in   1958   and 
which has been renewed every year, is 
again being renewed only for one 

year and therefore, as I stated, this is a 
very non-controversial measure and I 
have the House will carry it. 

The question was proposed. 

SHRI M. VERO (Nagaland):     Madam, 
the Bill before the House seeking to 
continue the Armed     Forces (Special 
Powers) Bill is rather unfortunate and very 
untimely.    Immedi-   ately after the 
formation of the new Government at the 
Centre the people of Nagaland have been 
anxiously expecting good wishes,  
greetings      and early restoration of peace 
but instead of doing so, the Central 
Government has again introduced the Bill 
to perpetuate the Armed Forces Special 
Powers in Nagaland.    While discussing 
this Bill I would mention briefly the 
history of the vast Nagaland and under 
what circumstances the necessity arose 
from the beginning. From 1923 the  Naga  
people   started   demanding separation   
from   the  Indian    Union. Since then 
strict measures were taken by the Assam 
Government and thereby the situation 
became very tense. In 1955  when the 
Assam civil administration failed to 
control the hostile activities, they asked 
the Army to help the  civil  authorities.  
The years  between 1956 and 1957 were a 
period of bloodshed,  killings,  etc.  in 
Nagaland about   which   I    do   not   like 
to go into  detail.    In  order to  deal  with 
the hostiles more effectively, the Central 
Government passed  the  Armed Forces 
Special Powers Bill in 1958 but you  
should remember that it is not the special  
powers  that  could  help restore normalcy 
but it is only through the fullest 
cooperation of the people that the situation 
can be solved. Some Members in the other 
House mentioned  about  the missionary      
activities, which have nothing to do    with 
the political   situation  at  present  in  Na-
galand.      Secondly, some     Members 
have   even   suggested   in   the     other 
House that in addition to the special 
powers  of  the  Army     more powers 
should    be    given    to    the Army to 
liquidate the hostile elements from the 
soil. This is something strange. T would 
like to tell them, through this House, that 
no amount of force    can 
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[Shri M. Vero.] crush the spirit of the 
peopTe, whether it is the Nagas or any 
other people on the earth. After 11 years 
of fighting, the people of Nagaland have 
started enjoying peace beginning from 
the historic day of 6th September, 1964. 
During these four years of peace in the 
area, the underground leaders have had 
several rounds of talks with the 
Government of India for a satisfactory 
political settlement of the Naga problem. 
Whether they demand independence or 
otherwise, they have started putting their 
viewpoints across the table which is in-
deed a great development in the situation 
and the people are acclimatised with 
peace. These powers are not needed so 
far as Nagaland is concerned. If the 
people of India really mean what they 
say, that they should treat the Nagas as 
one of them and not as foreigners it is 
really repugnant to use army against 
one's own people and that also by giving 
special powers. In Nagaland there is no 
trouble now. So the Members should not 
be talking as if the Nagas are creating 
trouble. Let us remember that India Is 
one of the greatest democracies in the 
world. We should therefore live up to our 
democratic principles in all our dealings. 

With these few words I would lik.e to 
conclude my speech, by telling tne 
Minister of External Affairs that tnis 
Bill, which has been introduced in this 
august House, may not be a welcome 
guest in Nagaland. If there are other 
areas for which any special powers are 
needed, the Nagas should not be made 
the main cause for the special powers. 
The Nagas are now ai peace. We should, 
therefore, give serious thought to this 
matter before it is put to vote. 

Thank you, Madam. 
SHRI B. K. P. SINHA (Bihar): 

Madam Deputy Chairman, this Bill is no 
doubt non-controversial. Whether there 
is a necessity for the extension of the Act 
by one year or not is a matter on which 
only the executive, which is in full 
possession or tne  facts,  can  shed light.  
Now the 

Government of India feel that this 
measure has to be extended so thai power 
remains with the Government of India or 
the Government of Nagaland, so that this 
Bill or this weapon could be made use of 
if the situation demands it. The mover 
has made H abundantly clear that he 
would Be happy, that the Government of 
India would be happy if the situation 
does not necessitate the assumption of 
these powers by the army authorities, or 
the conferment of these powers on the 
army authorities by the Government 
under this Bill. 

Madam, we are all anxious that there 
should be a solution to the Naga problem. 
We all know that that solution cannot 
come by the force of arms. But then I find 
that not only the Nagaland issue but many 
issues of a similar type are being 
befogged by certain ditches or phrases. 
Ona of these cliches is "No solution by 
force of arms; 'no armed solution". We 
agree that there can be no solution to such 
problems by force of arms. What shall be 
the solution then? That is the more 
important question. I know, Madam, that 
nobody can rule by sword alone. Nobody, 
I go further, should rule by sword alone. 
But sometimes it becomes necessary to 
use force if one has to govern. I am for 
treating the Naga people on th« same 
level as the people of any other territory 
of India are treated. Our Constitution has 
delineated a certain pattern for the 
functioning of the great democratic 
institutions of this country. Certain rights 
have been conferred on the States by that 
Constitution, and certain rights have been 
reserved for the Union or the Centre. 
Now it is expected that this arrangement 
would satisfy every rational and 
reasonable mind, that this arrangement 
would meet the necessities or meet the 
sentiments of the citizens of this country. 
But t>f late I find that from very many 
areas demands are being made for greater 
and greater autonomy, and some of the 
great writers try to impress on us that 
India is a federal state. They use the word 
'federal' and they draw certain 
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conclusions from that, as if India is 
federal in the same sense as the United 
States or Australia. India is not a federal 
State. It has a constitution of an 
anomalous character in whicn the 
centralising force is predominant. 

SHRI  M.  C.      CHAGLA:    It  is  a 
Union of States. 
' SHRI B. K. P. SINHA: Yes, it is a 
Union of States, and it is a Union es-
tablished by the surrender of power, by 
the devolution of power from one to 
another,   from   the Centre to the 
various States, and that devolution ul-
timately was sanctified and crystallised in 
the Constitution itself, and that pattern is 
sufficient, in my opinion, to meet the 
situation. That pattern was not developed 
in one day. All the great minds of India 
were present in the Constituent Assembly 
when that Constitution was framed, and it 
is expected that that framework will suit 
all the citizens of this country. But then, 
sometimes demands are made for seces-
sion. I am afraid the Government of 
India, in their great liberalism, a liber-
alism which is out of date even in the 
country of its origin, that is, the United 
Kingdom, start negotiations; they start 
talks. Talks are good; talks are necessary. 
But what is your aim? What is your end? 
Already, Nagaland State has been treated 
in the Constitution, in masters of Naga 
culture, their customs, their manners, and 
certain other matters, on a special plane. 
A special protection has been given to 
them. They demand secession; the 
Government of India say, "Whatever 
solution you want should be under the 
Indian Constitution." But when the 
mover of the Bill, the Minister for 
External Affairs, says: "The differences 
are very narrow", I develop, Madam, a 
suspicion. 

SHRI BHUPESH GUPTA: Why 
should you? 

SHRI B. K. P. SINHA: Does he mean 
that for a solution we shall concede to the 
State of Nagaland, a territory of less than 
half a million people, rights which are 
not enjoyed by other States? If that is 
what he means,  he would be setting a 
dan- 

gerous precedent", and he would be 
starting the disintegration tif this great 
Union. It is not only in Nagaland that 
these demands are being made. From 
many territories which have a population 
of three, four 'or five lakhs such demands 
are being made. If you concede it in 
Nagaland, there is no reason why you 
should not concede it in Tamil-nad; there 
is n0 reason why you should not concede 
the special status that you confer on 
Nagaland, on Kerala on a demand arising 
from, say, Kerala. And from every 
peripheral region ot India whether it is 
Kashmir, whether it is the hilly regions of 
U.P., the hilly regions of N.E.F.A., or 
Tamilnad or other regions, these 
demands are being made. In their desire 
to be all things to all men, in their desire 
to please everybody, the Government of 
India start negotiations. But to what pur-
pose? The negotiations should be only to 
make it clear to the people that the 
constitutional pattern laid down by the 
Constitution cannot be changed because, 
if it is changed for a small territory, it is 
to be changed for he whole of this 
country. And I will tell you, Madiam, it 
was not a diplomat of one of the 
imperialist countries who poked fun at 
me when he told me, "Mr. Sinha, it 
seems that in India you are going to have 
as many States as there are districts in 
this country." And if this trend continues, 
a situation will arise in which we will 
have as many States as there are districts 
in this country. In my State of Bihar, 
there are four regions based on dialects. 
The Mythila people want one State. The 
Bhojpuris, who are half in U.P. and ha'f 
in Bihar representing great figures like 
J'agjivan Babu—and I am told that even 
the Prime Minister is claimed to be a 
Bhojpuri by them—want a separate State. 
The Chota Nagpur people and Adivasis 
want a separate State. It is only we who 
come from the 2£ districts t>f Magadh 
who do not want a separate State. Things 
should not go on like this. I want to 
caution the Minister of External Affairs 
that if any settlement is made, it should 
be by inspir- 
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[Shri B. K. P. Sinha.] ing confidence in 
the people of Nagaland. We want peace. 
You say peace has been established there. 
But if peace has been established, as the 
hon. Member rightly pointed out, why 
this extension? Peace has not been 
established. Your sovereignty does not 
operate there. Sovereignty means that the 
power of the sovereign body or sovereign 
organ extends and operates to the 
exclusion of other powers. What is it that 
we see in Nagaland to-day or in other 
areas where you say you have peace? 
Your tax collectors are operating, but the 
tax collectors of the underground people 
are a'so operating. The Government of 
Nagaland gives contracts to people for 
cutting forests, but unless those 
contractors pay a similar sum or a larger 
amount to the underground people, they 
cannot go and operate in the forests. 
When peace was established, we were 
given to understand that if peace 
continues for a number of years, the Naga 
people will rea'ise the benefits of peace, 
they will realise that they are part of the 
Indian people, that they have the same 
rights and privileges as the people drawn 
from the other regions of this great sub-
continent, and, therefore, in that peace, 
the Government of India or the 
Government of Nagaland should be able 
to operate there in terms of the 
Constitution. But that peace is not 
working that way. Why have you 
abdicated from many areas? Why have 
you abdicated many functions? Whv does 
your writ run only in name, while in 
many areas it is the writ of the 
underground that is running? Those were 
not the expectations when we agreed to 
the establishment of peace in Nagaland. 
Peace is not working to your advantage. 
Peace is working to the consolidation of 
the rule of the Naga people—not Naga 
people, I am sorry, Naga hos-tiles; it is 
not all Nagas who want secession. 

Nagaland has a strategic location.  It is 
on the borders of Burma and China, 

and near Tibet, and, therefore, it is an 
open secret that some   .   .   . 

AN HON. MEMBER: He does not 
know geography. 

SHRI B. K. P. SINHA: I said China 
and Burma. 

SHRI A. P. CHATTERJEE (West 
Bengal); China is far off. 

SHRI B. K. P. SINHA: It is not far off.   
It is very near. 

SHRI A. P. CHATTERJEE: It is near 
your drawing room? 

SHRI B. K. P. SINHA: Well, it is in 
your drawing room. I will not have it in 
my drawing room. But then, it may not 
be bordering on China. But it is near 
China. It is on the borders oi Burma. 
Therefore, it has a very strategic location. 
And there are certain foreign powers, 
certain foreigr elements who want to 
have a foothold there so that with that 
foothold thej may be able to preserve or 
extend their interests—I will not say 
necessarily imperialist interests, they 
may be interests of sabotage. But then in 
such a situation, the Government of India 
should be cautious. I would, therefore, 
while supporting this measure, request 
the hon. Minister for External Affairs to 
take heed in time and not bargain for 
some settlement which would set the 
pattern for the disintegration of this 
country. With these words, Madam, I 
support the extension for one year of this 
measure. 

SHRI A. P. CHATTERJEE: Madam 
Deputy Chairman, the External Affairs 
Minister began his speech with this 
observation that this is a non-contro-
versial Bill. I think that he assumes too 
much. It is a most controversial Bill or 
rather it is one of the most controversial 
BiUs. Nagaland, according to Article 3 
of the Constitution, is a State, but then it 
is surprising to see that what is 
happening in Nagaland is 
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a state of martial law in operation and the 
most surprising part of this is that this Armed 
Forces (Special Powers) Regulation 
Continuance Bill, which has now been moved 
by the hon. Minister for External Affairs, is 
another method of continuing this martial law 
in the State of Nagaland. Now, I have never 
seen any instance, I have never known of any 
instance of any country where the 
Government treat its citizens in a particular 
part under martial law. Martial law is a law 
which would apply to territories which have 
been occupied by the military forces of a 
foreign nation and that also prevails only for a 
particular period. But since 1958   .   .   . 

SHRI B. K. P. SINHA: What about 
Sinkiang, Inner Mangolia and Tibet in 
China? 

SHRI  A.   P.   CHATTERJEE:     You better  
look  to the  interests  of your own country.   
They know how to deal with the problems of 
their country and they are doing it very well,     
better than you.   It is you who are misman-
aging affairs in this    fashion.    Your speech  
itself  indicated     that.     Your State of Bihar 
no longer shows    the united picture it used to 
show 20 years ago.   Now the Bhojpuris are 
asking for a separate State.   The Mathils are 
asking for a separate State-   The inhabitants of 
Chota Nagpur are asking   for a separate State.    
This is your union, so-called union of States.    
So    please cure your own ulcer.   They know 
how to manage their affairs and you know that 
they are managing it very well. Let us not talk 
about them.    Let   us look to our own ulcer 
that is undermining the body politic of India   
from within. 

[THE   VICE-CHAIRMAN    (SHRI   AKBAR ALI 
KHAN)   in the Chair.] 

So Mr. Vice-Chairman, I was saying that 
this Armed Forces (Special Powers) 
Continuance Bill is nothing but a provision 
for imposing and continuing martial law in 
the State of Nagaland.    As I was saying, it is 

strange and surprising that martial law should 
be continued in respect of persons who are 
our citizens and it is strange also that the 
External Affairs Minister prefaces his speech 
by calling them Naga hostiles. The External 
Affairs Minister did not have the courtesy—
may I say decency—to call them Naga 
citizens of India. He began his speech by 
calling them Naga hostiles. That is how the 
citizens of the State of Nagaland are being 
looked upon by the Central Government here. 

SHRI M. C. CHAGLA: On a point of 
explanation. I don't want it to go out. I was 
only referring to a very tiny section of the 
State of Nagaland which believes in 
secession, which believes in subversion. But 
the overwhelming majority of the people of 
Nagaland wh0 are our kith and kin as much as 
the people of Madras or Bombay or Kashmir 
are loyal citizens. I was not referring to every 
citizen'of Nagaland as a Naga hostile. As I 
said, I was referring only to a very tiny 
section. 

SHRI A. P. CHATTERJEE: I thank the 
External Affairs Minister for this 
amendment. 

SHRI M. C. CHAGLA: Not amendment; 
this is what I said. I have been 
misinterpreted. 

SHRI A. P. CHATTERJEE; Mr. Vice-
Chairman, the record of the proceedings is 
there and there the External Affairs Minister 
said that the Prime Minister was having a talk 
with Naga hostiles .... 

SHRI M. C. CHAGLA:   That is true. 

SHRI A. P. CHATTERJEE: . . . and he was 
also saying that it is because of this talk, the 
military operations have been terminated 
there, and that a peaceful situation reigns 
there. If he meant by "Naga hostiles" merely a 
tiny section of the people of Nagaland, then 
what is the use of the Prime Minister talking 
with that tiny section when the majority of the 
people of Nagaland    are    with    the    
External 



 

[Shri A. P. Chatterjee.] Affairs 
Minister? I do not understand this 
contradiction on the part of the External 
Affairs Minister. He has landed himself 
in a contradiction by saying these things. 

SHRI M. C. CHAGLA:   This is just 
dialecticism? 

SHEI A. P.     CHATTERJEE:     Mr. 
Vice-Chairman, the whole point is this. I 
was not trying to take advantage of or to 
exploit a particular word that might have 
fallen from his .ips.   I was saying all this 
in order to show    the attitude of the 
Government of   India, to show the 
Government's   unfriendly attitude, to 
show that their attitude is not at all 
friendly, that it is an attitude that does not 
look upon the citizens of Nagaland as our 
kith and kin which the External Affairs 
Minister by    his intervention just now 
wanted to make out.    As a matter of fact, 
if they regarded the citizens  of the  State     
of Naga'and as our kith and kin    then 
they would not have used these special 
powers that they  have been having ever 
since 1958.   Mr. Vice-Chairman, as  the 
House is  aware, very drastic provisions 
are contained in this Act. For instance) 
there is a provision her in this Act that if 
a particular number of persons assemble 
in violation of a law prohibiting the 
assembling of five or more persons, then 
a commissioned officer,   any 
.commissioned   officer,  or any warrant 
officer, any non-commissioned officer, 
up to the rank of havil-dar, can just fire 
upon them and kill those persons.      This 
is the state of things.      Is it  martial   law  
that  is prevailing there? 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): If the Governor 
so declares. 

SHRI M. C. CHAGLA:   Quite so. 

SHRI A. P. CHATTERJEE: But, Mr. 
Vice-Chairman, why should the Gov-
ernment have such a power over the life 
and property of the citizens of that State?   
And this power which is being 

given now over the life and property of 
the people of Nagaland is again a power 
which we can use only when martia' law 
is clamped upon a country. You know this 
is the law and the External Affairs 
Minister who is a well-known jurist also    
knows it.     Such martial law or any law 
like    martial law is only applied to 
foreign lands, to an a'ien people and over 
an alien population whom we have 
conquered by force of arms.    It is   
strange and surprising that we should 
apply   such an Act like this, such a 
Draconian law like this, such a drastic law 
like this on people whom the    hon.    
Minister himself  declared  just  now  and  
described as our kith and kin.   Here is a 
provision for example that if an army 
officer is of the opinion that a certain 
house  or  a  certain  shelter  is  being 
attempted to be used or may be used for  
the purpose  of armed  attack— "opinion"'  
mind y°u Mr.  Vice-Chairman, and that 
too an opinion which is not justiciable,  an 
opinion that is not     scrutinisable by  
anybody—then even a havildar   if   he   
thinks   that that     particular     shelter     
is     one which   might   be   used  for  the   
purposes of armed attack, he can just des-
troy  that shelter.    Just look at the powers 
given here.    Is it a power to be given to a 
petty officer like a havi:-dar?   Is it a 
power to be used against those whom the 
External Affairs Minister was just now 
describing as    our own kith  and kin?     I  
will     submit through you, Mr. Vice-
Chairman,    to the Government that if the 
hon. Minister of External Affairs Ministry    
is sincere in his  protestation     that the 
people of the State of Nagaland    are our 
kith and kin, then he will not press for the 
enforcement of this Act. 

The hon. Minister said just now that 
the operations have come to an end and 
he has also said that a climate of peace 
has been created because of the talks 
between the Prime Minister and the 
representatives of Nagaland. I do not say 
"Naga hostiles". I say "representatives of 
the people of Nagaland". Mr. B. K. P. 
Sinha himself said just now that our 
sovereignty does not ex- 
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tend in all Nagaland. Then why nave this 
Act? Those who have come to tne Prime 
Minister for talks, they realty are the 
representatives of the people of 
Nagaland. That is why when these talks 
have come a climate of peace nas been 
created. A climate of peace nas been 
created, according to the non. Minister 
himself. Let us not distrub that climate of 
peace. Let us not damage that climate of 
peace by trying to perpetuate this piece of 
martial law which has been in operation 
ever since 1958. I submit very firmly and 
very humbly before Government that 
they shou'd see some sense. Will they re-
fuse to see reason? Will they refuse to see 
what is really proper to be done now at 
this particular moment when they have 
seen that the force of arms has not been 
able to cow down trie people of 
Nagaland? For the last eight years with 
all its arms and military force the 
Government has not been able to break 
the spirit of the people. Can arms and 
military force ever break or cow down 
the spirit of a peop'e who want to see 
their grievances redressed and who really 
want to occupy their rightful place in the 
comity of nations and under the sun? If 
arms cannot cow down that spirit—and 
no arms can ever break that spirit—then 
what is this particular legislation for? Mr. 
Sinha while speaking just now, himself 
admitted that we have not been able to 
extend our sovereignty over the whole of 
Naga'and. If that is so, then what is this 
paper worth? If this paper is worth 
nothing, we cannot do anything here to 
enlist the cooperation of the people of 
Nagaland. This Act will do nothing by 
way of getting the cooperation of the 
people. It will do nothing for enlisting the 
cooperation of the people there. In fact 
this will only exacerbate their feelings. 
This will only embitter their feelings, the 
feelings of the people of Nagaland. We 
shall not be able to do anything. The 
Union Government will not be able to 
extend its sovereignty as they have not 
been able to extend their sovereignty so 
far. The only result of this Act would be 
that the climate trf 

peace which has been created according 
to the hon. Minister, will he iur-ther 
damaged, the feelings will be further 
embittered and the Nagaland problem 
will continue to be acute. Therefore, in 
the name of normalisation of the relation 
between Nagaland and ourselves, in the 
name of establishing friendly relations 
between the people of Nagaland and the 
rest of India, for the sake of establishing 
peaceful conditions there, for the salte of 
seeing that the peace talks that are going 
on between the representatives of 
Nagaland and the Prime Minister may 
come to a fruitful end, for the sake of all 
this, I would humbly suggest to the hon. 
Ministe.- of External Affairs that he 
should not press this Bill, knowing very 
well as he does, however much he may 
try with arms to enforce this Bill he 
cannot enforce it. We cannot break the 
spirit of tne people of Nagaland simply 
by continuing this Armed Forces Act. 
That is my humble submission. 

 
"All citizens shall have the right— 

(a) to freedom of speech   ana 
expression; 

(b) to assemble peaceably) and 
without arms; 

(c) to    form    association    or 
unions; 

(d) to move freely throughout the 
territory of India; 

(e) to reside and settle In any part 
of the territory of India." 
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THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Have you got 
anything else to say? 

SHRI M. C. CHAGLA: Sir, my hon. 
friend has obviously overlooked sub-
clause (5) of article 19. He has referred 
to sub-clause (d) which says 'to move 
freely throughout the territory of India'. 
Sub-clause (5) says: 

"Nothing in sub-clauses (d), (e) and 
(f) of the said clause shall affect the 
operation of any existing law in so far 
as it imposes, or prevent the State from 
making any law imposing, reasonable 
restrictions on the exercise of any of 
the rights conferred by the said sub-
clauses either in the interests of the 
general public or for the protection of 
the interests of any Scheduled Tribe." 

The general public in Negaland wants 
peace. They do not want subversion; 
they do not want their houses to be 
blown up; they do not want to be shot; 
they do not want their money to be taken 
away. And therefore we are not in any 
way affecting anybody's rights.   There 
seems to  be a misun- 

derstanding. The Fundamental Rights in 
the Constitution are not absolute. Our 
Constitution is so well drafted that in 
respect of each one of the Fundamental 
Rights we have powers to detract from it 
in publib interest, public morality and so 
on. Each one has got one exception. 
Apart from that, it has been laid down, 
both in the other House and in this 
House, that constitutional points cannot 
be decided by the Chair. It is for the 
courts. If this Act is ultra vires the 
Constitution it is open to my hon. friend 
to go to the court and challenge it. 

 
THE     VICE-CHAIRMAN       (SHRI 

AKBAR ALI KHAN):    I   have heard the  
explanation  of  the  Minister ana I  I have .   
.   . 

 



 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Rajnarain, this is not point 
order. You have raised your point of order. I 
have heard it and you have heard the Minis, 
ter also. I have given you an opportunity to 
explain it. Now please sit down.   It is my 
duty now. 

 
THE VICE-CHAIRMAN (SHRI AKBAR  

ALI  KHAN):     What  is the 
point? 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): Maybe; I am not denying that 
but the point of order should be limited; it 
should not become a speech. 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): I have heard the hon. Member; 
I have heard the Minister concerned and I 
think the inference to article 19 is subject to 
the proviso of reasonable restrictions and in 
view of that I rule that this Bill can be passed. 
According to me it is not against the 
provisions of the Constitution dealing with 
Fundamental Rights. 

SHRI A. P. CHATTERJEE: Sir, I rise on a 
point of order. The External Affairs Minister 
has said that Nagaland is an integral part of 
the Indian Union. Actually according to the  
Constitution also. .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): What is the point of order? 

SHRI RAJNARAIN: Just hear him. Let 
him say. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I can deal with him and he can 
deal with me. 

SHRI RAJNARAIN: It is a matter tor  the 
House. 

SHRI A. P. CHATTERJEE: According to 
the Constitution also Nagaland is a State. If it 
is an integral part 01 the Union, how is it that 
the External Affairs Minister has come to 
pilot the Bill? It is 'actually the Home Minis-
ter who should have piloted the Bill. My 
point of order is this that it if absolutely out 
of order for the External Affairs Minister to 
move this Bill for consideration and to move 
that the Bill be passed. I require your ruling 
an that point. 

SHRI M. N. KAUL (Nominated): May I 
make a submission? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): On the point of order? 

SHRI M. N. KAUL: On the question of the 
submission made by the Minister for External 
Affairs I might point  out  .   .   . 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): That is finisn-ed, Mr. Kaul. 
Now this is anotner point of order. Do you 
want to say anything on that? 

SHRI M. N. KAUL: I am not speaking on 
that. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Then let me first deal with the 
point of order that has been raised  by  Mr.  
Chatterjee. 

Mr. Chatterjee, first of all, in my view 
this is not a point of order. You nave raised 
a substantial question about the arrangement 
of the Ministry, as to which Ministry should 
deal witn it. This matter has been debated 
before on several occasions and the question 
had been raised and ultimately it was 
decided that the arrangement as to which 
Minister should deal witn it will be with the 
Executive. So this matter is being dealt with 
by the External Affairs Ministry and so there 
is no question of any point of order. 

SHRI A P. CHATTERJEE: Has there 
been any ruling on this? Are you referring to 
any previous ruling on the point? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I am sure the matter has been 
dealt with previously. 

SHRI A. P. CHATTERJEE: It is not a 
question of your being sure. What I want to 
know is whether there has been a ruling or 
not. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): I am quite sure we have dealt 
with it. 

SHRI A. P. CHATTERJEE: I am not 
quite sure that there has been a ruling on the 
point because I am in the House since April 
last. 

THE VICE-CHAIRMAN (SHRT AKBAR 
ALI KHAN): I have told you that.  .  . 

SHRI A. P. CHATTERJEE: You have 
said that it has been dealt with. I want to 
know whether there was a clear ruling on 
the point. If there has been a ruling I do not 
press for a ruling but if there has been no 
ruling I would press for a ruling. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): So far as I 
remember it has been decided and a 
ruling has been given. 
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SHRI B. K. P. SINHA: May I point 
out to the hon. Member that it seems that 
he has not read the Constitution 
thoroughly and properly? I would 
request him to read article 12—Defini-
tion which says: 

"In this Part, unless the context 
otherwise requires, 'the State' in 
cludes the Government and Parlia 
ment of India ........... " 

So it includes the Government and 
Parliament of India and the hon. 
Member's point of order is no point of 
order. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): I am thankful to 
you, Mr. Sinha. In fact I was also going 
to refer the hon. Member to article 12. 
According to article 12 and as explained 
now there is no point of order. 

MISS MARY NAIDU (Andhra 
Pradesh): Mr. Vice-Chairman, I want to 
bring to your notice, to the notice of the 
House and to the notice of the External 
Affairs Minister, who is not here now, 
just a few points which are rather 
important. I was told that human 
relationship will bring the Nagas closer 
to us than all the arms. etc. and that 
relationship is not being followed even 
now. They are a very simple people. 
They are also a very stubborn people 
who can break al: laws. There are only 
two kinds among them. Some have no 
religion at all. They worship the spirits 
and the others are Christians. Are we 
understanding them in their own ways? 
We are not understanding them. I am told 
that the first thing some of the officers, or 
whoever they were who went to address 
them after our independence did, was to 
ask those people who worshipped the 
spirits to do this. Now, we have become 
independent. You all become Hindus. 
Sing "Raghupati Raghava Rajaram". 
Immediated they were told to get out. 
They did not want to hear them. You 
have that approach. You go to them with 
that point of view. You deal with them 
from those points of view. These people 
will not come closer to you.   Both 
sections 

are afraid. Some are afraid that their 
religion will be broken on one side. They 
think that they will be forced to take to 
some religion on the other side. That is 
why I said that when we send people to 
interview them, we never think of 
sending people who can understand 
them. Are all the Christians in this 
country foreigners? Are we not Indians? 
Why do you not choose some Christians 
to go and interview them, some 
Christians to go and speak to them in 
their own language, in their own 
religion? Find out what difficulties they 
have, what it is that they fear and why is 
it that they behave like that. In some 
other parts of India also there are peooie 
who worship the spirits. Why do you not 
send them there to speak to them and say 
that Government will not interfere with 
whatever religion it maj be that they are 
following. Have we followed this sort of 
approach to the Droblem? We have not. 
That is the main thing, we fear, where we 
are going wrong. We go on pestering 
them in ways in which we should noT 
pester them. 

Another thing is this. How can they 
have trust in us? We are all the time 
going on thrusting the problem* of the 
Central Government or of Northern 
Indian on everybody, where it does not 
concern at all. For in?-tance, take the 
problem of cow slaughter. It may be a 
very important problem for the North, 
but it is not far the South. We have not 
got this cow slaughter business. We do 
not kill cows at all. We worship cows, 
whether we are Christians, Hindus or 
whatever else we may be. We resDoct 
the cows. The cow is a sacred animal to 
us and we have never heard of cows 
being killed in the South. In the North 
there are beef-eaters, whereas in the 
South beef is something which is 
forbidden in every caste. I, as a Catholic, 
am not a beefeater. That is something 
that I cannot stand at all. We do not hear 
of it at all. We do not bear of it at all. 
Why do the Central Government allow 
these problems to be thrust on States  
where  these  problems  do  not 
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[Miss Mary Naidu.] exist? That is the 
fault which has to be corrected here 
before we take these drastic steps and of 
doing things which make them more 
hostile. 1 entreat the Government to ap-
proach the Nagas in the proper way and 
see if they cannot really come to us with 
open arms. They are a simple people. 
They are so simple that if they are 
spokon to in their own language that their 
religions, whichever they may be, will 
not be hurt, their habits of food and other 
things, whichever they may be, will not 
be hurt, they will come to us with open 
arms and trust us. Until then they will not 
trust us. When the cow slaughter problem 
was going on here they wanted to know: 
"If this is extended to us, what shall we 
eat?" May be, most of them are 
beefeaters. I do not know, but we have to 
look into these simple matters and 
approach them not with arms but with all 
humanity. 

Thank  vou. 
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SHRI BHUPESH GUPTA: Mr. Vic'-

Chairman, I want to say a few things in this 
connection. Firstly, I am in full agreement with 
the position taken by the    Government    that  
the  problem should be solved peacefully    
through negotiations.     And for some time the 
negotiations have   been   in   progress. But we 
do not know exactly where we stand now after 
the negotiations. I think, while moving a Bill of   
this type which really gives some extraordinary 
powers  to the executive,  it is the duty of the 
Minister in charge to   tell   the   House   
something more tangible and concrete about 
the progress  of  the  negotiations,   especially 
when we read m the newspapers that the talks 
were going on between th Prime  Minister  and  
the  representatives of certain sections of the Ni 
people.   This is very, very important because 
we would like to know exactly what are the 
proposals and the counter-proposals,     how  
things  hav been discussed and debated    
between the two parties.   After all, we of the 
Opposition may have certain suggestions to 
make. 

Now, the Congress Party or the Congress 
Government is discussing with the Naga 
leaders on behalf of a very small minority in 
the country namely, less than 40 per cent of 
the electorate. I know that they are in control 
of the Central Government. But after the 
elections at least, I should have thought that 
they would be a little more responsive on this 
SU'J and told us more about the details of the 
talks rather than keeping them to themselves. 
Well, if certain technical matters could not be 
discussed, probably they can be divulged to 
the representatives of the various parties in 
Parliament privately and then they can taXe 
their counsel as to whether xne matter should 
be brought before the House or not. And the 
leaders of the various groups will consult their 
respective parties and give the neces- 
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sary advice to the Government. That is how 
we can guard against any secret thing being 
divulged. But at the same time It is necessary 
that Parliament as a whole is seized of the 
matter a little more intimately than it has 
been the case st> far. 

When I suggested that there should be some 
arrangements with the leaders of the various 
parties and groups or the representatives of 
those parties to have direct talks in the matter 
with the Naga representatives who come here, 
the purpose of my suggestion is that probably 
this kind of discussion would have a good 
impression on the Naga leaders. But anyhow, 
it will have a good impact on their minds, 
generally speaking. And there should not be 
any difficulty because all of us here are at 
least agreed on one thing that Nagaland 
should remain and continue to remain within 
India as part of the Indian Union. On that 
there is no divergence of opinion; there may 
be some differences with regard to how one 
should tackle the problem in concrete details. 
But since there is a broad agreement, I think 
the entire national opinion should be brought 
to bear upon the representatives of the Nagas 
in order to impress upon them that they have 
no need to fear, that things are changing in the 
country and that, even if the Government went 
wrong, there would be the Opposition to look 
after all their legitimate and vital interests, 
their specific interests. The Government is not 
taking this kind of stand, it is a kind of 
unilateral talk on the side of Parliament with 
the Naga representatives. You may say that 
after all the representatives of the Government 
can talk to the representatives of any section 
of political opinion in the country. We are not 
disputing this thing. But here it is a question of 
attracting our Naga friends closer to us, 
impressing upon them that they should be with 
us, and removing the misgivings that may be 
in their minds so that they can take the just 
decision in this matter. Therefore, the 
approach here should not be so technical or 
rigid, here it should be a little 

broad and with definite political objectives. 
Well, that has not been done. 

I was a little surprised to hear the speech of 
our friend, Mr. B. K. P. Sinha. He generally is 
a conservative person. He is not in favour of a 
change and so on. Suddenly, he has 
discovered that if certain concessions were 
given to the Nagas or their specific interests 
were respected, Bihar, Assam, Tamil Nad, 
Andhra, Kerala, Punjab and Maharashtra, all 
would be demanding too many things. How 
does he come to that conclusion? Well, even 
without the Nagas being given anything yet in 
the sense of a final settlement, Mr. Annadurai 
is asking— rightly so—that State autonomy 
should be enlarged. In fact, I think that if you 
believe in democracy or if you have any 
ideas, good ideas about federation or 
federation, you have to give second thoughts 
to the problem of Centre-State relations 
including the provisions of the Constitution 
governing those relations. There is nothing 
wrong in it. You have agreed to reconsider 
the problem of reorganisation of the hill or 
tribal areas in Assam. It is quite right, it 
should be done. If, for example, in Bihar cer-
tain triba! people demand a certain measure 
t»f autonomy in order to secure for 
themselves their cultural and other interests, 
that should be sympathetically considered and 
we should certainly find solutions including 
constitutional solutions to meet their 
legitimate demands. 

SHRI B. K. P. SINHA: May I point out to 
the hon'ble Member that my only contention 
was, do not evolve a special pattern for 
Nagaland. I never said that the present 
autonomy of the State should not be 
respected. My only grievance was that you 
are almost now indicating to us that you are 
going to  confer on the Nagaland State 
powers which other much bigger States do 
not possess. The present powers of the States 
give full protection to the customs, manners, 
religion and religion of the people. Nothing 
more is necessary. 
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SHRI BHUPESH GUPTA: Mr. Sinna will 
have to broaden his horizon a little in order to 
understand this simple proposition. 

SHRI B. K. P. SINHA: I am not prepared 
to broaden it so much that this country 
disintegrates, if you want to broaden that 
horizon, you are welcome to do that. 

SHRI BHUPESH GUPTA: What i was 
saying is this. Now, Mr. Sinha says that there 
should not be a special pattern. Well, you 
have done it already. In Tripura you do not 
have the same powers as you have given to 
West Bengal. In Goa, Daman and Diu you 
have a different arrangement. There you even 
went in for an opinion poll in order to find 
out as to what should be done and what 
should not be done. Therefore, patterns are 
meant to serve the people. People are not for 
patterns. What we need is recasting and 
remoulding with the changing times our 
democratic institutions, and if in some places, 
for any specific reasons, for any peculiarities, 
historical or otherwise, certain new things 
have to be created, we should not fight shy in 
this matter. We should explore the possibility, 
through mutual consultation, how best to 
meet the situation. There is nothing wrong in 
it. 

Naturally, when the Constitution was 
framed you did not even have the idea of 
linguistic States. Then gradually you realised 
that the old arrangement of the Constitution 
would not do; the States have got to be 
rreorganised on a linguistic basis. When the 
Andhra Pradesh State was reorganised it was 
a new pattern. It was an acceptance of a prin-
ciple. In practice at that time nobody thought 
that demand would be coming in regard to 
other States in the same manner. You saw 
how step by step we had to change the 
political map by acceding to the demands on 
a linguistic basis. We reorganised the States. 
Only the other day we reorganised the 
bilingual State 

of Punjab. There is nothing wrong in it. When 
you began the thing, certainly it was new. 
What you had to consider was whether you 
had to begin at all, that is, change in view of 
the changing situation, that is, the needs of the 
people. I think it is absolutely right to apply 
our mind to problems with a broad outlook. 

Nagas, yes, they are a part of India. 
Nagaland is a part of India. But the Naga 
people have their Gwn specific, historical 
background also, their cultural moulding, 
their fears and apprehensions, their 
expressions and rights. They do not conform 
exactly to what we would like to be in Bihar 
or Kerala. They have their peculiar customs in 
some ways, peculiar angularities in some 
other respects. Henc* it is necessary to bring 
them into out-system by adjusting ourselves 
to their requirements and also getting them 
adjusted t'o our way of life. That is why I say 
it is absolutely essential. 

After the reorganisation of the States on a 
linguistic baa's. +1~>ey say, the map is 
completed. But ''..ore and more demands of 
the tribal people. linguistic and other 
minorities, even for linguistic sta'es would 
come up for redress. You cannot just escape 
it. If you want to scuttle them you will create 
more problems. You can only do good by 
facing them well in time, and, shall we say, 
by taking the bull by the horns, if you think in 
this term. That is how you should tackle it. 
Therefore, I say the Naga question should be 
discussed from its own peculiar angle, in its 
peculiar setting with a view to finding a 
solution. 

The first thing should be that we must 
remove all apprehensions and misgivings in 
the minds of the Naea people. Now, this is a 
Herculean task, I know, many apprehensions 
may not be well-founded at all. But the fact 
remains that there they are. Therefore, we 
nave to remove them. We have to project our 
country, India. this part of India to the    
remaining 



 

other parts where the Nagas inhabit as if 
it is their own land so that they do not 
have fear from what we say or what we 
do. Not only the approach must be good, 
but it must be made to look good and 
acceptable to the Nagas. That is how we 
settle the problem. 

Now,    therefore,    discussions    are 
good.   I do    not   have in   my   mind 
special solutions.   But U is quite clear 
that it will not fall in the set pattern You  
cannot  say,  "Nagas,  you     com:: and 
you take the State like the ones we have 
got in Kerala or in Maharashtra".   
Maybe, in some respect they will 
require wider powers.   Maybe in other 
resoects they will have    lesser powers.      
But you have to refashion the whole 
thing, Keeping in view their specific 
requirements.   That is what l say.   The 
number is immaterial. Number   is not 
the point.    The    numDer may be 5 
lakhs or it may be a million. But the fact    
remains that a segmenr of the Indian 
people today has    nox been integrated 
within the texture of the Indian life.   
When I say 'life'  I 'political life'.    
Therefore, it is very, mean 'political 
life'.   Therefore, it is very, very 
Important to have a dynamic, forward-
looking, elastic approach in this matter. 

Mr Vice-Chairman, here I should like 
to say something about the Government 
attitude. As you know, you have been 
here for a long time and you know that 
right from the beginning we have been 
pressing for the political solutions of the 
problem. Somehow or the other some of 
our suggestions get accepted partially by 
the Government after a good lapse of 
time. But better late than never. Now I 
am very glad to hear that they are seeing 
that political solution. But the political 
solution should not be spelled out too 
much in military terms, or quasi-military 
language, or should not be accompanied 
by quasi-military behaviour. Now I do 
not know whether all these things are 
necessary, these extraordinary powers 
and so on. Anyhow, the power should be 
exercised by Parliament.   I am not in 
favour of 

delegating the powers to a Governor in 
such matters because, after ail, the 
Governor is an executive officer— there 
the Lt. Governor or whatever it is. Even 
he acts on the advice of the local 
officials. Why should the military come, 
and not the civil authority? Why the 
military should perform the functions of 
the civil authority should be properly 
explained, and in what manner, because 
you have the best of intentions but 
intentions alone cannot be very good. 
When the intentions go with the 
bayonets of rifles, it cannot be very 
good. The Nagas may not like it. The 
Nagas may feel that on the one hand you 
are talking to them and on the other you 
are arming yourself with the same old 
powers which are meant for repression 
and shooting and indiscrimination. 
Sometimes it may not always be 
justified. 

Now they may not look upon this thing  
in  a  proper  way.    They  may even 
dislike it.   Therefore, here comes the 
need for a political assessment, is your 
political   assessment, such   that now the 
military powers are needed, or is your 
political assessment    sucn that you can 
come to the conclusion that such powers    
can for the    time being be avoided?    
We do not know. The case has not yet 
been made.    It is the same type of speech 
which was made 10 years ago or 5 years 
ago. Yet, we are told that there has been 
progress in the talks between the Naga 
leaders and the Central Government 
representatives,   especially  the  Prime 
Minister.    If there has been progress in  
the talks between the two  sides, then  one  
has  to explain  why  these powers are 
again necessary    This is very very 
important.   My friend there was talking.   
He sits on the Congress Benches  but I 
would  ask  our Naga friend to join the 
Opposition.   That is their side.    Their 
interests are safer in the hands of the 
Opposition.   They should identify with 
us.    I will  asR the Naga friends  that 
they     shouia identify  with  the  
Opposition   in  the country.   The 
Opposition, T am sure, whatever may be 
our differences, with 
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[Shri Bhupesh Gupta.] all our faults, 
shall try to protect the peculiar cultural 
interests of the Nagas and we shall not 
allow any kind of encroachment or 
intrusion in that respect. He is not a man of 
tne Opposition. He is sitting on tne 
Congress Benches. I do not know why he 
is sitting there. What he saia is very 
important. This is what the Nagas who are 
with you are feeling. You can imagine how 
those who are sitting on the Opposition 
Benches or who are fighting with guns in 
their hands are likely to feel. You can 
imagine that. Obviously if he, who is so 
near to you feels in this manner, then 
naturally there is a bigger distance between 
you, still, on the one hand and the other 
Nagas, not with you politically on the 
other. Therefore it is necessary for you to 
make an extra effort to attract them to-
wards you. One thing is quite clear. The 
Nagas cannot be browbeaten by show of 
powers. In fact no people can be 
browbeaten by show of power. The 
military and others are not going to work. 
Therefore it is good that the truce period 
has been extended. In fact it should 
continue. We should make it known to the 
Nagas, 5f necessary by radio / broadcasts 
or by air-dropping of leaf-flets and other 
things that we intend to solve the problem 
peacefully, even by taking some risk and 
we should appeal constantly to the Nagas 
that our 'approach is a peaceful one and we 
should like them to settle the matter 
peacefully. We should continue the talks. 
Let them come again and again and talk to 
us and we shall also go there and talk to 
them so that they feel that the gun is not the 
only thing in our hands with which we 
solve the problem. In fact they should 
forget the bitter memories of guns, 
shootings and all that kind of things. These 
memories, I am afraid, are still haunting 
the Nagas. After all the Congress rule has 
been one which does not commend itself to 
its own people, leave alone the Nagas. In 
U.P. the Congress regime was rejected in 
the elections. In Bengal it has been rejected 
in the elections 

and in many other places too. Therefore 
when the Nagas hear by reading the 
newspapers that even at the doorsttp of 
Congress power, the regime is being 
attacked and rejected by the people, can 
you expect that they will have much 
confidence in what you say, from such a 
distance, with such/mBmoriesl dividing" 
then from us or is it not a fact that in such 
a situation, they will have more ap-
prehensions and so on and they will have 
thought that their apprehensions had been 
justified by the results of the elections? 
Therefore if yoa think in terms of election 
reaults, 1 think that it is all the more 
necessary to-day to adopt a posture 
absolutely of peaoe and lay down the 
weapons altogether. Naturally, if ordinary 
1; W and order problem is there, the polk  
men are there and the other people are 
th^re. Let them look after the law and 
order problem in the usual way, but the 
displaying of power against, them, 
keeping the guns over their heads all the 
time or telling them that we have invested 
ourselves with new powers and should 
you D I behave, there shall be invocation 
of these powers, is not the way in the 
changing situation to address ourselves to 
the Naga people. Therefore I am rot quite 
clear why the Government is asking for 
such powers and so on because I have not 
been, as an individual or as a party, 
satisfied that this power we need to renew 
even at this hour. This is my observation 
with regard to this matter. 

Finally I would say a few words. Our 
words do not reach the Naga people 
somehow or the other. It is only what 
Shrimati Indira Gandhi says or what Mr. 
Michael Scott has to say or some such 
people, that reach the Nagas. What we 
say never reaches them. 

SHRI B. K. P. SINHA: There is no 
difference between your views and that 
of Mr. Michael Scott. 

SHRI  BHUPESH  GUPTA:     No.  I 
will say a few words for the Nagas. Our 
friend is there and he shall convey my 
words to them.   When I ex- 
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press these words, I feel that a large 
number of people in this country, will 
share these words. I can only tell our 
Naga friends this; I never call them 
hostiles and so on, which is again the 
British      language—hostiles. This 

Congress Government  does  not even 
now know how to find a better word 
from    the    dictionary.    'Hostile'    the 
British used to say in the Afghan War 
days and still they say hostile, hostile. 
They are not hostiles.   Then Calcutta is 
hostile, then Kerala is hostile ana so 
many are hostiles that way.    Our Naga 
people, that is what I say, who dissent 
from    the Government    may have their 
own way of fighting with the 
Government.    Of course in some 
matters they are entirely wrong, and in so 
far as they demand a separation or an 
independent Nagaland, with all humility 
we say that they are entirely wrong in 
this matter but our words to the Naga 
friends would be that today they should   
review    the   entire situation, not in the 
light of the past but in the light of the 
unveiling new developments.    India    is    
to-day    no longer a Congress Raj as it 
used to be. It is still under Congress 
power but a new process has started 
where the non-Congress forces, specially 
the Left and  democratic    forces  are    
making headway, which means, there 
will be only   expansion  and  enrichment     
of democracy,   better  life   and  
affection for  the  toiling  people,   
certainly  the people who have been let 
down in the past, neglected in their 
cultural, social and economic life.   
Therefore, I think that  this  is  the  time  
for  the  Naga leaders  to review the 
situation    and find their way into the 
mainstream of our political life.   To-day 
if they join with  us  in    making this  
country    a thoroughly, in every way, a 
part of the   common family   of  the   
fighting Indian  people,    democratic 
people,  I am sure all their misgivings 
will have been, things of the past and 
they shall see in our cooperation and in 
our support, in"our sympathy, in our 
affection, the message of the future for 
which they wait.    That is why I appeal 
to our Naga  people.    They  are  an  ex-
cellent people, they are brave people, 
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they  are people  who may  not have been 
very modern in many of their thinkings 
but certainly they have an inherent 
patriotism in them, affection for their kith 
and kin and they want to live as 
honourable men, as part of the Indian 
polity.   Well, they will live like that, with 
their distinction retained and respected.      
Patronising    the Naga people or t0 talk to 
them in a patronising tone is the worst 
service we can  do  to  them  or  to  our  
own cause.    Therefore  we  can  tell  
them when  they    come as  comrades    
and friends  and join us in the working, 
making of the country, if they do so, I 
think there will be a change and many of 
their    problems will    have been      
solved.    I    know    that    Mr. Phizo     
was     at  one  time  living  in the  Alipore 
Central  Jail  with many of our comrades.     
At that time     we were cart  of  a   
common  movement Somehow   or   the   
other   differences arose and they struck a 
different path. To-day he is not here, his 
followers are there.     He is in England. I 
think the whole question should be recon-
sidered even by the Naga      leaders, 
whether they are     abroad or in the 
jungles or in other places—hideouts or 
wherever they are. They should also 
consider it from the larger angle and I can 
tell     them      through you and through 
this House that now the situation has     
changed vastly. India     in 1967 is not 
India in 1952, and things have changed in 
favour of progress in many respects, 
although the Congress Party has taken the 
road to ruin. But then, the other forces are 
also on the march.   It is  the task  and  
duty    of the Naga people to fall in line 
with the marching people who want      to 
make their destiny, and I do believe that, 
if the Nagas were invited     and attracted 
towards the common making of the future 
as common partners of the Indian people, 
much of   their problems   even  now  will  
have  been solved, and we are looking 
forward to the day when all of us shall not 
only be technical partners of India, but all 
of us, who are technical partners of India 
now, shall be common partners in the 
remaking of a democratic and 



 

[Shri Bhupesh Gupta.] joyous India, 
where many of the things which have 
been done by the Congress to the Naga 
people will be thrown info the limbo of 
the forgotten past. When will this day 
come in the near future when the 
Government will stand aslde a little and 
the special powers will not be used? Of 
course negotiations and talks should 
continue, and with these talks we ol the 
Opposition should be clearly associated; 
all the parties of the Opposition, 
including the Congress Party also, should 
be associated, so that a solution to the 
Naga problem becomes a solution to a 
truly national problem. Arid you cannot 
develop a national approach today 
between the Nagas and the Congress 
Government for the simple reason that 
the Congress today does not represent the 
nation; it only represents a small part of 
the nation, and this is also the opinion of 
the Nagas. Therefore, in order to 
approach the Nagas in a better way, in a 
friendly way, it is necessary to bring into 
play a truly national approach, which 
means association of all the political 
forces in the country with the solution of 
the problem here and now. 

Thank you. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): Mr. 
Vice-Chairman, Sir, the discussion on 
this particular Bill became rather 
lengthy, but it has been a very useful 
discussion, and I am very grateful to the 
hon. Members for bringing up various 
points in regard to this Bill, though many 
things have been said which actually do 
not come under tne purview of this Bill 
directly. But they have made a very 
useful contribution by raising certain 
points about tne problem of Nagaland as 
a whole, and I shall try to give replies to 
all the points that have been raised here 
in the House. 

One thing is very clear from the 
discussion, that, by and large, the opi-
nion of all the hon. Members here is that 
we should not  bring about      a 

solution to this problem by force, ana 
every effort must be made to si the whole 
problem peacefully ana without bringing 
in force. In that connection I can only say 
this tnat, as is evident to the House, it is 
also UK intention of the Government of 
India nut to use any kind of coercion or 
force to bring about a solution to th I 
very difficult and complicated prot>-lem, 
but to solve it as a problen. our people, 
by taking the Naga people as our own 
kith and kin. After all the Nagas are not 
outsiders; they are a part of our 
countrymen. They are our kith and kin 
and our dealings with them should be of 
the same type as they would be with any 
other citizens in any other part of the 
country. And for that very purpose, it is 
in the Knowledge of everyone, all the ell 
of the Government of India have so far 
been made to bring about a peaceful 
solution of this problem. Sir, some years 
back we went through a very bad phase 
when there was fighting and hostile 
activities in Naga-land—Indians killing 
Indians—and when the army was being 
used in Nagaland to suppress rebellion. 
All that was not palatable to us nor was 
that liked by anybody in this country but 
which, in those circumstances, had to be 
done. The situation, however, improved 
considerably after that, and now efforts 
are continuing on our part to bring about 
a peaceful solution to the whole problem. 
For that purpose actually Nagaland State 
has come into being. This had been one 
of the demands or the Naga people and 
Statehood was conferred on Nagaland, 
which satisfied their aspirations to a very 
great extent. Still, there are large num-
bers of people among the Nagas who are 
not fully satisfied with what has been 
done so far and they are agitating for 
more, carrying out acts or arson, and of 
kidnapping and killing all those loyal 
Naga people who were satisfied with 
what the Government had done for them. 
Now, for the protection of such people it 
is necessary that the administration there 
is given certain special powers. Hon the 
Foreign  Minister  pointed out  in  his 

I82I Armed Forces [ RAJYA SABHA ]        (Special Powers)        1822 
Continuation Bill, 1967 



1823 Armed Forces [ 31 MAR. 1967 ] (Special Powers) 1824 
Continuation Bill, 1967 

introductory remarks that this Bill which had 
been brought here before the House now was 
only an enabling Bil^ that It only gave power 
to the Governor or to the administration there 
when any situation got out of hand. It is only 
then that the provisions of this Bill will come 
into operation and that, otherwise, it is not 
necessary at all. It is in the discretion of the ' 
G'overnor. When he thinks that any particular 
area of Nagalandj or the whole of Nagaland, 
requires that such powers should be used, he 
has to declare it as a disturbed area, and then 
this law comes into operation. It is not the 
intention of the Governor or of the 
administration there to make frequent use of 
this Bill. Sir, there should be no apprehension 
as regards this special measure, which has 
been there for a number of years, and I do not 
think the Government of India can be accused 
of ever having misused this measure. We 
consider it absolutely necessary at the 
moment to maintain peace and tranquillity in 
that territory, and that is why we have come 
before the House again to extend this 
particular enactment. Now, Sir, a number of 
points have been raised during the discussion 
here. The hon. Member, who was the first one 
to speak, said that the very first act of this 
Government, this new Government, has been 
to come forward with a Bill like this which, in 
his opinion, was not a very good gesture to 
bring about a peaceful so'ution, and that we 
should have tried something else. Now I 
would only say in that regard that this 
measure, proposed to be extended by this Bill, 
ceases to have effect after the 4th of April and 
before that we do not have enough time at all 
to carry on the discussions and to bring about 
some other solution( and if this comes to an 
end on the 4th of April and is not extended 
further, then some difficulties may arise. A 
situation may arise when it may be necessary 
to use force or to take recourse to this parti-
cular measure, and if it is not extended, it is 
not legal to take recourse to 

this. Such a situation may land the 
administration in great difficulty. For that 
reason or to obviate that difficulty, this Bill 
has to he passed at the earliest possible 
moment; it is not at all for the reason that we 
actually want that such powers shou'd be 
given to the administration unnecessarily. 
Another thing he said, that we should bring 
about a solution by cooperation, not by force. 
We have all agree^ to this. All the Members 
have expressed it, and so do Government, We 
all believe in it. It is for that reason that we 
are trying our level best to bring about a solu-
tion with their help and co-operation, and no 
coercion or force is being used from our side. 

Now Mr. Sinha raised the point of 
secession and separatist tendencies. He said 
that if we are to carry on talks like that, those 
talks might give encouragement to the hostile 
Nagas and they may begin to think in terms 
of secession, and that, if We give in to this 
sort of thing once, the same tendency may 
start in other parts of the country also. On this 
point, Sir, 1 can assure Mr. Sinha and the 
House that the Government of India's attitude 
and posture and position on this question are 
very clear. We have never, at no time, told 
the Nagas that we agree to their demand for 
secession, or their complete independence. 
From the very beginning they have been told 
categorically and clearly that we are prepared 
to give them absolute autonomy, or even a 
special status or special position, but 
Nagaland will have to remain within the 
Union of India and they cannot think in terms 
of separation. So there should be no 
apprehension in that regard. As far as the 
Government of India is concerned, our stand 
is very clear, and there is no possibility of our 
agreeing to their demand for separation or 
complete independence. 

Now, Sir, Mr. Chatterjee during the course 
of his speech equated this measure with 
conditions which exist under Martial Law 
which, 1  do not 
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think, is very correct really. We all know the 
difference between the conditions that exist 
under Martial Law and what this particular 
measure envisages. This merely arms the 
local administration with extra power just to 
quell any kind of disturbances or trouble that 
may arise in any part of the country, and it 
comes into operation, as I said in the very 
beg-ning, when conditions become so bad that 
you cannot avoid using it. So it will not be 
fair to say that enactment of this particular 
Bill would bring about conditions as exist 
under Martial Law. 

Now, Sir, the lady Member who spoke after 
that speaker said something—if I understood 
her correctly— aOfout officials and others, 
that some of our Indian officials or Indians go 
to Nagaland and try to win them over to a 
different religion, that they say things 
derogatory about their religion, things like 
that their religion was not good, and that they 
should embrace Hinduism. Whether this is 
happening their or not, I do not know; this is 
the first time I am hearing of it. As far as the 
Government of India is concerned, Sir, we 
have followed a policy of giving them com-
plete freedom of religion and worship. We 
have never interfered with that freedom nor is 
there any intention on our part to do so. 

Mr. Varma said that it is a sign of 
weakness on our part to carry on negotiations 
with the underground Nagas. Now, Sir, this 
'is not quite correct, because this is a very 
complicated and difficult problem and we 
have had this problem on our hands for a 
very, very long time, and a solution to that 
will not be very easy. It certainly cannot be 
brought about by any high-handed methods, 
and negotiations have to be carried on. 
however difficult they may be, and talks have 
been held under difficulties. But as I said in 
the very beginning, we have got to find a 
peaceful solution to it. They are part 

of  India,  they  are  part  of  us,  tl are  our kith 
and kin,  and it is  ! our  intention  to  force  any  
kind    ( solution on them, either by the Special  
Powers  of  the    Armed    Forces Bill or by  
any high-handed method. Even  though  there   
may  be   difficulties, and there will be many, 
then no reason   why   we   should   devi: from 
that  path   and  not  carry      o negotiations      
with them.  I  do think it is a sign of weakness. 
I think it is a very healthy and democratic sign  
that  we  are  prepared to    talk with them  
across the table  on    an matters they like. 

Now, Sir, Mr. Gupta wanted to fcno as to the 
stage at which the negol tions  with  the    
underground   Na were.    So far, four or five 
meetii have taken place between the      re-
presentatives    of    the    undergrouii Nagas  
and  the Prime Minister    and officials of the 
Government of IndU and it will not be    
possible   to disclose here details  of the talks.    
But this  much  I  can say that  from   I very 
beginning,  it has been told the Naga 
underground leaders    v< clearly that we are 
prepared to consider any proposals from their 
which  do  not  violate  the  provisions of our 
Constitution   .   .   . 

SHRI BHUPESH GUPTA: What do   
you mean by "violating our Constitu 
tion"? For example, they may make 
a  suggestion     which     may need   
amendment of the Constitution. 

SHEI   SURENDRA   PAL   SINGH: Our 
main  attitude has been that are' prepared to talk    
with them so lone as they do not talk of separat? 
or  complete  independence.   That has been 
made quite clear to them frtom the very 
beginning.   But if they wa any small 
adjustments or some special arrangement for 
their    territory, are prepared to consider that, so 
long as they do not come into conflict with our 
Constitutional provisions".   It was very  
difficult for  them to  come  out with a.ny 
proposal   ,   .   , 



1827 Armed Forces [ 31 MAR. 1967 ] (Special Powers) 1828 
Continuation Bill. 1967 

SHRI BHUPESH GUPTA: I can 
understand the hon. Minister if he says "... so 
long as they do not demand separation or an 
independent State." But some of their 
demands may come inlo conflict with certam 
provisions of the Constitution, but they may 
not have anything to do with the status of an 
independent State.   Therefore, the issue is not 
that. 

SHRI SURENDRA PAL SINGH: I 
understand. We will see when the demands 
and proposals come. It js very difficult to say 
what they are going to come forward with, 
because there has not been any specific pro-
posal so far. They have only heard our side of 
the story. Their original 6tand was that they 
wanted separation, but they were categorica 
ly told that this would not be accepted. Now 
we are waiting for counter-proposals and 
wnen these proposals come, tne.y will be 
examined very carefully ana all these things 
that you have mentioned will be gone into. 
Once again. I may say that this is a delicate 
ana very dfficult problem which the Gov-
ernment Has been trying to soive as best as 
they possibly can without brinei about any 
bad feelings between Naga people and 
ourselves, ana since this is a delicate 
question, T thin* we should not go very deep 
into it and ermcise what is going on. The oest 
possible is being done from our side and this 
measure is only a temporary measure, only 
for one year, not for any great length of time. 
We nope that during this period of one year, 
the provisions of this Bill will not be used and 
it is just possible that within this period, some 
solution may be found and we will not be 
coming before this House again asking for 
another extension. 

THE VICE-CHAIRMAN (SHRI AKEAR 
ALI KHAN): The question is: 

"That the BUI to continue the Armed 
Forces (Special Powers; Regulation, 
1958, for a further period, as passed by 
the Lok Sabha, be taken into considera-
tion." 
The motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): Now we shall take up clause by 
clause consideration of the Bill.   Clauses 2 
and 3 . . . 

SHRI BHUPESH GUPTA: On a point of 
order.   There is no quorum. 

SHRI B- K. P. SINHA: When the hon. 
Member was prolonging his long speech, 
thero was no quorum. 

SHRI BHUPESH GUPTA: Whether my 
speech was long or short is immaterial. Now 
voting is going on, not speech-making. 
Special powers are sought to be given 
without the quorum. That only displays 
frivolity, if anybody will display it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The quorum b;ll is being rung. 

SHRI BHUPESH GUPTA. Mr. Vlce-
Chairman, they have got six Parliamentary 
Ministers or some such thing. They cannot 
even produce quorum. How are they going to 
produce a solution for this problem? 

THE VICE-QHAIRMAN (SHRI AKBAR 
ALI KHAN): There is no quorum. We will 
tak3 up the clause by clause consideration on 
Monday. 1 adjourn the House now. 

The  House  then  adjourned 
at thirty-eight    minutes past 
six of the clock till eleven of 

the clock on Monday, the 3rd 
1 April, 1867. 
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